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नई �द�ली, 18 मई, 2016 

का.आ.

का.आ.का.आ.

का.आ.1796

17961796

1796(अ).

(अ).(अ).

(अ).-

--

- के��ीय सरकार, कंपनी अिधिनयम, 2013 (2013 का 18) क� धारा 435 क� उपधारा (1) �ारा �द  

शि#य$ का �योग करते (ए, संबंिधत उ, �यायालय$ के मु/य �यायाधीश$ क� सहमित अिभ�ा3 करने के प4ात्, िन6िलिखत �यायालय$ 

को कंपनी अिधिनयम क� धारा 435 के अनुसार कंपनी अिधिनयम, 2013 के अधीन दो वष: या उससे अिधक के कारावास के साथ दडंनीय 

अपराध$ के मामले िवचारण �योजन$ के िलए िवशेष �यायालय$ के @प मA पदािभिहत करती है, अथा:त् -  

C.सं. 

(1) 

िवEमान �यायालय 

(2) 

िवशेष �यायालय के @प मA अिधकाFरता 

(3) 

1. अपर िवशेष �यायाधीश, GHाचार िनरोधक, जIमू और Lीनगर 

जIमू-कMमीर राNय 

2. नगर िसिवल और सेशन �यायालय, वृहद मुIबई के �यायालय 

सं/या 37 और 58 के पीठासीन अिधकारी 

महाराR राNय 

3. �धान िजला और सेशन �यायाधीश का �यायालय, दादरा और 

नागर हवेली संघ राNयTेU, िसलवासा 

दादरा और नागर हवेली तथा दमण और  दीव संघ 

राNयTेU 

4. िजला �यायाधीश-1 और अपर सेशन �यायाधीश, पणजी  

गोवा राNय 

5. �धान िजला और सेशन �यायाधीश का �यायालय, अहमदाबाद 

(Vामीण), िमजा:पुर मA िWथत, अहमदाबाद 

गुजरात राNय 

6. 9वां अपर सेशन �यायाधीश, Yवािलयर, मZय �देश 

मZय �देश राNय 

7. अपर िजला और सेशन �यायाधीश का �यायालय, पोट: \लेयर, 

अंदमान और  िनकोबार �ीप समूह 

अंदमान और  िनकोबार �ीप समूह संघ राNयTेU 

8. 2रा िवशेष �यायालय, कलक ा 

पि4मी बंगाल राNय 
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2.  Wतंभ सं/या (2) मA उि�लिखत उपयु:# �यायालय Wतंभ सं/या (3) मA उि�लिखत अिधकाFरता क� बाबत िवशेष �यायालय के 

अिधकाFरता का �योग करAगे। 

[फा.सं.01/12/2009-सीएल-I (खंड-IV)] 

अमरदीप ^सह भाFटया, संयु# सिचव 

MINISTRY OF CORPORATE AFFAIRS 

NOTIFICATION 

New Delhi, the 18th May, 2016 

                 S.O. 1796 (E).—In exercise of the powers conferred by sub-section (1) of section 435 of the Companies Act, 

2013 (18 of 2013), the Central Government hereby, after obtaining the concurrence of the respective Chief Justices of the 

High Courts, designates the following Courts mentioned in the Table below as Special Courts for the purposes of trial of 

offences punishable under the Companies Act, 2013 with imprisonment of two years or more in terms of section 435 of 

the Companies Act, 2013, namely:- 

TABLE 

Sl. No. 

(1) 

Existing Court 

(2) 

Jurisdiction as Special Court 

(3) 

1 Courts of Additional Special Judge, Anti-Corruption 

at Jammu and Srinagar 

State of Jammu and Kashmir 

2 Presiding Officers of Court No’s. 37 and 58 of the 

City Civil and Sessions Court, Greater Mumbai 

State of Maharashtra  

3 Court of Principal District and Sessions Judge, 

Union territory of Dadra and Nagar Haveli at 

Silvassa. 

Union Territories of Dadra and Nagar Haveli and 

Daman and Diu 

4 Court of District Judge-1 and Additional Sessions 

Judge, Panaji. 

State of Goa 

5 Court of Principal District and Sessions Judge, 

Ahmedabad (Rural), situated at Mirzapur, 

Ahmedabad. 

State of Gujarat 

6 9th Additional Sessions Judge, Gwalior Madhya 

Pradesh. 

State of Madhya Pradesh 

7 Court of Additional District and Session Judge, Port 

Blair, Andaman and Nicobar Islands. 

Union territory of Andaman and Nicobar Islands. 

8 2
nd

 Special Court, Calcutta. State of West Bengal 

 

2. The aforesaid Courts mentioned in column number (2) shall exercise the jurisdiction as Special Courts in 

respect of jurisdiction mentioned in column number (3). 

 

           [F.No. 01/12/2009-CL-I (Vol.IV)] 

AMARDEEP SINGH BHATIA, Jt. Secy.  
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